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Expansion of Cochin-Madurai road
as a National Highway

3837. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(») whether any request has been made by
the State Government of Kerala for the expan-
slon of Cochin-Madurai Road as a National
Highway ;

(b) whether any finunclal asistance has
been sought by the Government of Kerala for
this purpose ; and

(c) if #0, the action takez thereon ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,
Sir.

(b) The Government of Kerala also asked
for Central financial assistance for upgrading
the surface of Munnar-Kumili section of the
Cochin-Madurai Road.

{c) It has not been possible s far to accede
to the request of the Government of Kerala
cither to declare the Cochin-Madurai Road as
a National Highway or to provide any financial
assistance for upgrading the Munnar-Kumili
Secuon of Cochin-Madurai Road duc to
paucity of resources.

Loan given by State Bank of India, to
MJa. Alcock, Ashdown and Company
Limited, Bombay

3838. PROF. MADHU DANDAVATE :

Wil the Minister of FINANCE be pleased to
state ;

(a) whether the State Bank of India has
given loan of Rs. 1,04,00,000 to M/s. Alcock,
Ashdown and Company Ltd., Bombay ;

{b) whether the State Bank stopped the
credit facilities to this concern without any
notice ;

{c} ifso, the reasons therefor ; and
{d) whether as a result of this, the workers

have not been paid wages for the month of
December, 19707

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
The information relates to the accounts of con-
stitutions of State Bank of India and in accord-
ance with the practices and usages, Customary
among bankers and also in conformity with
the provisions of Section 44 (1) of State Bank
of India Act, such information is not divulged,

(d) Though precisc information in this
regard is not available, it is understood that
the employees have not been receiving their
wages regularly,

Dummy Employees in General
Insurance Companies

9839. SHRI H. M. PATEL: Will the
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Minister of FINANCE be pleased to state :

(a) whether Government have taken any
decision about serveral thousand dummy em-
ployees of the General Insurance Companies
which have now becn nationalised ; and

{b) whether attention of Government in
this regard has been invited to a report in the
Times of India of the 12th June, 1971, and
if 30, the reaction of Governiment thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN]) : (a) and (b).
Government has seen the Press Report in the
Times of India of 12th June, 1971, referred to
the question. There is no evidence to indicate
that the malpractice is of this order. Thought
is already being given as to the steps to be
taken to remove this malpractice,

Complaints agalast the Indian Airlines

3840. SHRI H. M. PATEL: Will the
Minister of TOURISM AND CIVIL AVIA-

TION be pleased to state :

(a) whether attention of Government has
been invited to certain complaints against the
Indian Airlines by one Mrs. Lily Althaus of
Zurich based on her experience during her
recent visit to India ;

(b) whether she has detailed in her letter of
complaint about harassment which she suffered
at the heads of the ground staff of the Indian
Airlines, mislanding of her baggage and los
of her belongings without being compensated
by the Indian Airlines ; and

{c) whether these complaints have been
investigated and if so, the action taken against

the negligent officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
{s) Yes, Sir,

{b) and {c). Yes, Sir. The complaints
pertain to the period when Indian Airlines
were heving acute labour problems. Hence it
has mot been possible to pin-point responsibi-
lity. Indian Alrlines arc going to reimburse
to Mrs, Lily Althaus the loss incurred by her
and officer apologies for the trouble.
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Demands made in All India Pomsluncc's
Convention

3841. SHRI H. M. PATEL ; Will the
Minister of FINANCE be plessed to state :

(a) whether the Second Convention of the
All India Pensioners was recently held in  New
Delhi ;

(b) whether revision of the pension rules,
which were framed in 1871, was demanded at
the convention ; and

(c) if so, the reaction of Government to
various demoands and suggestion of the pen.
sioners ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X.R.
GANESH) : (a) and (b). Government have
scen s Press report to this effect.

(c) Apparently, reference made by the
Convention to pension rules of 187] relates
to the Pensions Act of 1871. 'This Act regulates
matters relating to rights to pensions and
commutation of pensions and affords protec-
tion against attachment of pensions. It does
not regulate matters such as scales of pension,
grant of reliel to pensioners and the procedutr
for sanctioning pensions which are regulated
by the pension rules contained in Civil Service
Regulations and various exccutive instructions
issued from time to time. In view of this therr
is no proposal for the present to repeal or amend
the Pensions Act, 1871,

Representation  regarding Medical,
Esaaiaation of Beamen from Gon

3847, SHRI ERASMO DE SEQUEIRA -
Will the Minister of SHIPPING AND

TRANSPORT be pleased to siate :

(a) whether seamen from Goa have repre-
seated that they be allowed to be medically
examioed by any of the Port Doctors at
Mactnagno Port ; and

{b) if o, the action taken by Government
in the rontter 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPMING AND
TRANSPORT (SHRI RAJ BAHADUR) :
() Yes, Sir,





